IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL HYDERABAD BENCH HYDERAEA;
o
0.,A.NB.761 of 1994,

Betusen Dated: 27.1.,71985.

V.V.SUbba Rao see iﬂ-pplicant

And

1. The General Managser, 5.C.Railway, Rail iilayam, Secunderaba

2, The Divisienal Railway Menasger, Borad Guags, Sanchalan
Bhavan, Sascunderabad.

3. Sr. Divisional Persenal Manager, 0/0 D.R.M.YePicer,
Secunderabad.
Station, Nampally, Hyderabad.
e Respondents
Counsel for the Applicant : Sri. K, V,R,Pantulu
Counael for the Respondents : Sri. N,V.Ramana, Addl.CGSC,

CORAM:
Hon'ble Mr. A,V.Haridasan, Judicial Member

Hon'ble fr. A,B.Gerthi, Administrative Member

COth:...Z/"



0.A. 761/94. Dt. of Decision : 27-1-95.

ORDER

]  As per Hon'ble Shri A.V,Haridasan, Member (Judl.) §°

The applicsnt was appointed as a Casual Khalasi
in the office of the Inspéctor of Works, Secunderabad on
18=-12-1976. He was pggularised in spgrvice as a Khalasi on
02-06-1989 ‘and yas transferpgd to the of Pice of the Inspector
ef Uorks, Hydersbad on 20-11-1990, He was promoted as
Khalasi/Helper in the scale of Rs. 800-1150/- with pgtros=-
pective gffect from 01=-12-1989. His grievanca is that hs
was told in the month of March 1994 that he is dus for
retirement prom 3spgpvice on superannuation on 31-01=1995,
and that, when he verifkdd his sérvice record iﬁ was found
that his date of birth was recorded as 28-01-1937 while in
fact he was borm only on 05-05-1939.' The applicant made
a representation to the 4th.rgsbondant praying for correction

" T~ d-t~ ~f hirth as N3-06-1939 producing & certificate
issusd by the Municipal Authorities (Annexure-Az). ainces - -

the requast of the applicant for alteration of date of

birth was rsjected, the applicant has Piled this application.
The applicent has stated that until hs was informed in the
month of March 1994 that he was dug for retiremsnt from
service on superannuatiog on 31-01-1995, he never knew that
his dats of.birth Qas racorded as 29-01=1937 and that since

his actwal date of birth is 03-06-1939 as reyealed from ths

date of birth gspptificate issued by the Municipsl Authorities,
he is entitled to have his date of birth corrscted in the
'sefuica records and to continue in service until the age of
supsrannuation accordingly. Thae applicant has therefore
praysd that the raspondents may be directed to correct his
daﬁa of birth and to sllow him to continue in éeruice until
his ags.of superannuation on 30-06-1897.
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2.  The respondents in théir rpeply affidavit

have contended that the applicant's age was 4D'yaars,

when he yas taken as casual khalasi_in the year 1976, .

that on the basis of his daclaration, as also, on the

basis of the assessment of age by the Doctor, his date

of birth was entered into ths ssrvice records as 19-01-1837,
and that, the applicant is not entitled to get his date

of birth in the gertificate issued by the Municipal
Authorities does not contain the nams of the applicant and
therefore it cannot be conclusively held that the certificats

roglates to his birth.

3. After hearing the arguments for gquite some time
wa dirscted the railuesy administration to produce the fPile
if any in uhich thé applicant after joining sservice had
declared or altered his date of birth g 29-01-1937.
Acecrdingly, the railuay administration has today producsd
for our perusal a file which contains pamily declaration
mada by the applicant on 01-06-1977 in which under his
signaturs a declaration yas givan showing himself to be
aged 40 years, his wifa age 35 years and his daughter
age 18 years etc., A photo copy of the application
submitted by the applicant bsfore the SC Railway Employes
Co-operative Credit Society Limited, Secunderaba for
mambership on 30th June 1989 was also producaed. Inthis
application the applicant's date of birth is shown as
29-01-1937, Ths applicant wh® is prssent in person,
admitted the Pact that the application for membarshib
in the society was shown to him and itwas signad by him.
He has also accepted the signaturs containéq in the family
déclaration in 1977 yas also signad by him} However, he
did not admit that the entry recording ths date of birth :
in the application form and actual age declared in 1977
was correct. It is gvident from the signature of the

applicant in the application form submitted to ths socisaty
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Copy to:-

[

T+« The General Manager, 5.C.Reilvay, Rail Nilayem, Sscundsrabad

24 The Divisicnal Railuay. FMenagar, Borad Guage, Sanchalan
Bhavan, Secunderabad,

de Sr. Divisional Personal Manager, 0/0 0,R.M,0fficer, Sec-
underabad.

4, The Chisf Inspacter of Works, Borad Guage, lwar Railuay
Stetien, Nampally, Hyderabad.

5. Ona 6pr to Sri. K.V.R.Pantulu, advocate, Flat Nog.204'A°
Block, Archana Apartmeants, Adjacent to Habron Church,
Golconda Chourasta, Hyd-20.

6. Ons copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

7. GOne copy to Librery, CAT, Hyd.

8., One spare copy.
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to the membarship, as well as, in the family declaration
that the applicant is literate and ha is a person who can
sign well in English and understand what is written in
English, In other words, it is imposilile to believe that
he do not understand that wording, "date of birth" typed
in tha application for membership to the credit society,
against which the dats of birth was rscorded as 29-01-1937.
‘The Pact that in 1976 he has declared his age as 40 ysars
consistent with the date of birth shown in his service
records as wall as in the application Porm membership in

* the SC Railway Edplbybe bo-operatiua Cradif Society Limigaod,
Secunderabad is not in dispute. So, from thess two documants
whichlyere produced before us, we hava no doubt of the pact
in 1976 and 1977 the applicant's age waadoqyaars and that
on BUﬁh June 1989 when he presentad the apblication form

membership of the SC Rly Employee Co-oparative Cradit

Society Limited, he was well aware that his gate of birth
was 29-01-1937, as rocorded in the service register. If
the applicant had any grievancs about the date of birth

as racorded in the sarvice register as 29-01-1937, he should
have immediately taken steps to get it corrected. It is not
open to come forward at the fag end of his service, feuv
months prior to thes retirement, to sage Litaratian of the
date of birth in the service regigtér, and for continuance
in the servica, De tharefore do not find any merit in this

appligation..

4. In the result the application is dismissed.

Leaving the parties to bear their own costs.

Pary
(A.B. G thi; (A.V.Haridasan)
Member ( Admn. Mamber (Judl.)

Dated : The 27th January 1395. Dy #esyy 1%’

Dictated in Opsn Court.
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. Dispoked of with Oirections
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Dismissed as withdraun

- Dismissed for Default.






